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Reportin O A No. 93/2024 SZ (OA 770/2023 PB) filed before the National

Green Tribunal Southern Bench Chennai

The O.A No. 93/2024 filed by Sri Sajimon Joseph is regarding the quarrying of
granite building stone from 3.38 Hectares of land in Sy No. 2442 pt of Kooodarinji Village,
Thamarassery Taluk, Kozhikode District. Quarrying lease was granted to Sri Thankachan
M S, Mathalikunnel House, Koombara Bazar P O, Koodaranji, Kozhikode District, Kerala

by the Director of Mining & Geology for quarrying of granite building stone from 3.3800
Hectares of land in Sy No. 2442 pt for a period of 12 Years. The lease was granted vide
proceedings order no. 165/2015-16/2846/M3/2015 dated 28/05/2015 and the lease deed

executed on 5/06/2015 for a validity upto 04/06/2027.

The Hon’ble National Green Tribuna! in OA no, 93/2024 (SZ) dated 31/01/2024
has issued direction that “with refe?ence to the above subject, I would request your kind
attention towards the unlawful, illegal quarry mining operations and related activities
owned and carrying out by Mr. Thankachan Mathalikkuneel at Koomabara—?ﬁnnakkadavu
Village Koombara Bazar PO, Koodanaji (via) Thamaraséery Taluk, Calicut District, Kerala
State, pin-.673604”.“1n‘ view of averments made in the application, we consider it
appropriate that a joint committee be constituted to verify the factual position and take

remedial action",

In compliance with the Hon’ble. Green Tribunal orders as per the letter no.
PCB/KKD/DO/GEN~2i3/OANO.93/2024(SZ) dated 7/10/2024, of the Environmental

Engineer (SZ) joint inspection was conducted on 11/10/2024 along with the Scientist —C,
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CPCB  Regional Directorate, Bangalore, Environmental Officer, SEIAA
Thiruvananathapuram, Tehasildar Tamarassery Taluk, District Geologist Kozhikode,
Divisional Forest Officer Kozhikode, Taluk Surveyor Thamarassery Taluk, Village Officer
Kodaranji, complainant Sri Sajimon, Narakathingal House, Koombara Post, Koodarinji,

Kozhikode.

The details on the statutory licenses submitted by the Sri Thankachan for quarrying
of granite building stone in quarrying lease 165/2015-16/2846/M3/2015 dated 28/05/2015

includes:

Environmental Clearance No. 212/SEIAA/KL/251/2014 dated 4/11/2019 issued by
the State Environmental Impact Assessment Authority with validity upto 4/12/2024

(validity extended upto 4/ 1'2/.2.025 as per MOEF regarding Covid)

Consent to operate from Kerala State Pollution Control Board- No.
PCB/KKD/DO/ICO-R3/1507/R16K0Z4337391/12274532/2019 dated 04.01.2020 with

validity upto 04/12/2024

Panchayath license no. A3 73/2021 dated 01/04/2021 issued by the Koodarnji

Gramapanchayath with validity upto 31/03/2026.

Explosive license no. E/SC/KL/22/1413(E65549) dated 25/03/2021 issued by

Petroleum and Explosive Safety Organization with validity upto 31/03/2026.

On the basis of site inspection and on verifying the records the details on the aforesaid

lease is as below
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1. The quarrying lease area has been demarcated with pillars showing geo-coordinates.
Fencing made in the applied area émd béard erected as per the Kerala Minor Mineral
Concession Rules 2015.

2. Benches not maintain systematically.

Quarrying permits were also issued in the quarrying lease area (165/2015-

[F )

16/2846/M3/2015 dated 28/05/2015) prior to the grant of the said lease. The details
permit/lease issued vide Keralé Minor Mineral Concession Rules 1967 & Kerala
Minor Mineral Concession Rules 2015 in 2442 pt of Koodaranji Village and which‘
was marked earlier as Koodaranji unsurvey in revenue records is enclosed herewith

as Annexure 1.
Details on complaint

L. Encroachment of forest area: The quarrying lease was granted by the Director of
Mining & Geology based on the Survey sketch no. Ref. 11638/2015/D3 dated
20/01/2015 issued by the Tahasildar Thamarassery Village. The distanéa of the
forest boundary was not marked in the sketch.

2. Mining in ecollogically sensitive area: The said land is not found deélared as
ecologically -sensitive area or has been reported by any revenue authorities
concerned.

Transportation of quarry products without mandatory pass: The transit passes has
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been issued online for quarrying lease as per the Kerala Minor Mineral Concession
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Rules 2015/ Kerala Minor Mineral Concession Amendment Rules 2023 via
KOMPAS portal (Kerala Online Mining Permit Awarding Services). The quantity
of the granite building stone quarried from the quarrying lease and adjoining Jand
were quantified by the department surveyor on 17/05/2024. Based on this the
quantity of granite building stone quarried since 2007 from the aforesaid lease and
adjoining land is quantified. Show Cause notice no. DOKOZ—IDMG/ 1757/2023-M
dated 05/11/2024 was issued as per the Kerala Minor Mineral Concession
- Amendment Rule 2023 for the excess excavation of 63394.65 MT of granite
building stone from the e;'nt‘ire quarried area which was under quarrying permit ang
quarrying lease. The copy of the notice and its English translation: enclosed herewith
as Annexure 2. The lessee bas filed WP(C) No, 39873/2024 before the Hon’ble
High Court for considering the compounding the offence on excess quarrying in
adalath as per Government order 61/2023 dated 25/08/2023. The Hon’ble Court in -
the judgment dated 20/11/2024 has ordered that “I* respondent to dispose of
Ext.P12 representation within one month from the date of receipt of a copy of this
judgment. Till Ext.P12 representation is disposed of, Ext.P9 shall be kept in
abeyance on condition that the petitioner shall deposit Y4 ™ of the amount demanded
within ten days”. Since the petitioner has not remitted the amount demand notice
has been issued as per the Kerala Minor Mineral Concession Amendment Rules

2023,
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In meantime the State Level Environmental Impact Assessment Authority
(SEIAA) vide letter no. 1068/EC4/2024/SEIAA has 1ssued stop memo to the project
and hence the quarrying has been stopped in the aforesaid lease. Against this the
lessee filed writ petition no. 39873/2024 befﬁre the Hon’ble Court. The Hon’ble
Court in the interim order dated 12/11/2024 and 28/11/2024 has directed to keep thé
stop notice in abeyance and the _order extended upto 8/ 1/2024. As per the Scheme
of Mining submitted by the lessee on. 16/7/2021, the quantity of granite building
stone to be quarried during 202 1-2022- 100000 MT, 2022-2023- 100000 MT, 2023- |
2024 -100000 MT, 2024-2025 -100000 MT ie a total of 500000 MT. The report on
excavated quantity is enclosed herewith as Annexure 3. The balance mineable
reserve as pet the approved Scheme of Mining is 306070.675 MT, (1% Year 100000,
2 Year 100000 MT, 3 rd Year 100000 MT, 4" Year 6070 MT) which is to be
excavated during lease period.

The quarrying lease was not functioning since the stop memo issued by the
State Environmental Impact Assessment Authority. Repott sublﬁitting before the

Hon’ble Court for kind perusal.

LISTRICT OFFICE

RTMENT OF MINING AND G
e CiViL STATION

KO7HIKODE - 877 026
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Annexure 2

No: DOKOZ-DMG/1757/2023-M Department of mining and. Geology,
District office, Kozhikode

email: - geo.koz.dmefikerala.cov.in

Ph: 0495-2371918, PIN 673020

Dated: 05-11-2024

SHOWCAUSE NOTICE

Sub: Mines and Minerals -Quarrying lease- illicit mining further action regarding

Ref: 1) Kerala Minor Minerals Concession rule 2015/ Kerala Minor Mineral Concession
Amendment Rule 2023

2) Kerala Minerals Prevention of illegal mining, storage and transportation rule 2015/
KMPIST Amendment Rule 2023

3) Quarrying lease Number [65/2015-16/2846/M3/2015 dated 28.05.2015
4) Order dated 31.01.2024 in OA 770/2023 filed before Hon’ble National Green Tribunal

5) Survey sketch submitted by Department Surveyor on 10.06.2024

Please to refer to above, quarrying lease was granted by the Director of Mining and
Geology in Resurvey No. 2442 pt of Koodaranhi village, Thamarassery Taluk Kozhikode
District for an area of 3.38 hectars vide reference (3) for a period of 12 years. Quarrying
lease/quarrying permit were granted in the said area since 2007, and the Granite Building Stone
quarried from the said area has been quantified and refer (5) survey sketch submitted by the
Department Surveyor. The Granite Building Stone quarried from the ref (3) lease and adjoining
land quantified and based on the permission granted in the said area the quantity quarried in
the area is as below:

Quantity of Granite Building Stone quarried in the ref (3) lease area and adjoining land as per
the sketch submitted by the Department Surveyor -405968.68 m3

Overburden skated in the aforesaid area as per the survey sketch of Department Surveyor-
113478.76 m3

Granite Building Stone quarried from the quarrying lease and adjoining land — 405968.62-
1134478.76

=731224.65 MT
Permission granted for quarrying on the basis of quarrying permit/quarrying lease- 667830 MT

Quaatity of Granite Building Stone illicitly quarried in the lease and adjoining area- 731224.65-
667830

sile No. DMG/1387/2024-M6 (Computer No. 331425)



= 63394.65 MT

Hence as per Rule 108(2) of Kerala Minor Mineral Concession Amendment Rule 2023, you
are bound to remit an amount of Rs 30,42,943.2/- as royalty (48 rupees per ton) 1,21,71,772.8/-
as price (192 rupees per ton) and fine of Rs 500000/- amounting to Rs 15714716/-( one crore
fifty seven lakh fourteen thousand seven hundred and sixteen) .If you have any submissions
inorder to exonerate from the charges of ilicit quarrying ,that has to be present within seven
days from the date of receipt of this notice. Otherwise, action will be taken as per aforesaid
Rules. As previously mentioned, the sketch prepared by the Department Surveyor, along with
the additional documents, are attached here for your review and reference. It is hereby informed
that the modified scheme of mining of the quarrying lease as per ref (3) should be submitted
for further action, ‘

eologist

Kozhikode

Recipient: -

Sri Thankachan M S, Mathalikkunnel House, Koombara Basar Post Kozhikode -673604
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